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senjority has been correctjy reflected. Therefore, his

p&p]1en§e to 1987 seniority 1ist does not survive at this stage,
St

in view of the subsequent seniority list. He further states

vfﬁat‘ his present érﬁevance is only regarding grant of

conéequentia1 benefit which could not be claimed in the present

application. He therefore, prays for withdrawing the present

application with 1liberty to file a fresh application in

accordance with law. i . \ : ;

‘ 3 7 - . h ‘ : : 5 : : i,
After hearing him, we allow ‘his prayer. The 0A 325/87
:§$vdiSmissed as Qithdrawn with the 1iberty to the applicant to
file a fresh application in accordance with law, if so advised.
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. {B.N.Dhoundiyal) (P.K.Kartha)
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